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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI.

Original Application no. 222 of 2024

In the matter of

News item titled "Punjab has no tech mechanism to check illegal mining says CAG"

appearing in Hindustan Times dated 31.01.2024.

Status report of Punjab Pollution Control Board (respondent No.2) through Er. Ravi Pal,

Environmental Engineer, Punjab Pollution Control Board, Patiala in compliance to order

dated 12.03.2024.

Respectfully Showeth :

1. That the above-mentioned case was registered suo moto by the Hon’ble National

Green Tribunal on the basis of news item titled "Punjab has no tech mechanism to

check illegal mining says CAG" appearing in Hindustan Times dated 31.01.2024.

The failure of the Punjab Government and its agencies to use tech mechanism like

geo tagging and unmanned aerial vehicle etc. to detect and check illegal mining in

the State has been alleged in the application. It is further alleged in the news item

that the Punjab State Sand and Gravel Mining Policy, 2018 requires the use of geo

tagging, geo fencing and electronic surveillance to check illegal mining but the test

check of records of three drainage divisions has shown that the technology was not

used by the water resources department to detect and check illegal mining. These

test check records were of Amritsar, Phagwara and Golewala divisions which had

jurisdiction over sand mining sites.

That the Hon'ble Tribunal was pleased to pass an order dated 12.03.2024 thereby

impleading the State of Punjab through Chief Secretary; Punjab Pollution Control

Board through its Member Secretary; Deputy Commissioners of Amritsar,

Kapurthala and Faridkot as respondents in the case. Respondents have been asked

to file their response in the case.

2
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3. That in reference to the orders passed by the Hon'ble National Green Tribunal, the

Board has written a letter bearing no.8693 dated 01.04.2024 to the Environmental

Engineers of Regional Office, Amritsar, Jalandhar and Faridkot thereby seeking

the following information:

a) Name of the mining site(s) with valid consents under Water & Air Acts,

but violating conditions of NOC/CTO of the Board under the provisions

of Water & Air Acts.

b) Compliance of use of technology and electronic surveillance such as geo

tagging, fencing and electronic surveillance by Unmanned Aerial

Vehicles (UAVs) for the monitoring of mining sites.

c) Name of the mining site(s) operating without consent to operate of the

Board under the provisions of Water (Prevention and Control of

Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act,

1981.

d) Calculate cnvironmental compensation based on the orders dated

26.02.2021 of Hon’ble National Green Tribunal in OA No. 360 of 2015,

by applying approach No.11 and send the same to the concerned branch

for taking further necessary action.

A copy of letter no. 8693 dated 01.04.2024 is enclosed herewith as

Annexu re-A.

4 That the Regional Offices of the Board at Amritsar, Jalandhar and Faridkot have

inquired into the matter and also gathered information from the respective District

Mining Officers about the queries raised by the Board. The information supplied

by the Regional Offices of the Board is summarized herein below:

A. District Amritsar

i. As per Executive Engineer, Drainage-cum-Mining and Geology

Division, Amritsar letter no. 156 dated 03.04.2024 till date no site

is operational in the District Amritsar because in approved DSR of

District Amritsar, the mining sites on River Ravi falls under 05

Kms from International Border with Pakistan and River Beas is

declared as protected reserve under Beas conservation reserve.

17
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As per letter no. 156 dated 03.04.2024, the KML filed for each site

is prepared which acts as Geo Fencing and Geo Tagging. Further

the Mining Department informed that they have no unmanned

aerial vehicles (UAVs) to check illegal mining.

A copy of letter no. 156 dated 3.4.2024 of Executive Engineer /

Amritsar, Drainage-cum-Mining and Geology Division, WRD

(Water Resources Department), Punjab is enclosed as Annexure-B

A copy of letter no. 779 dated 04.04.2024 of Environmental

Engineer, Punjab Pollution Control Board, Regional Office,

Arnritsar is enclosed as Annexure-C.

B. District Kapurthala

i. As per District Mining and Geology Officer, Kapurthala letter, it is

mentioned that there is no sand mines i.e. PMS (Public Mining

Sites) or CMS (Commercial Mining Sites) in District Kapurthala

because Beas River is declared as Protected area under Beas

Conservation Reserve.

As per the letter of District Mining and Geology Officer, Kapurthala

the KML filing for each site is prepared which acts as Geo Fencing

and Geo Tagging. Further the Mining Department informed that

they have no Unmanned Aerial Vehicles (UAVs) to check illegal

mInIng.

Report of District Mining and Geology Officer, Kapurthala is

enclosed as Annexure-D

A copy of letter no. 552 dated 10.04.2024 of Environmental

Engineer, Punjab Pollution Control Board, Regional Office,

Jalandhar is enclosed as Annexure-E.

11.

111.

IV.

11.

111.

IV.

C. District Faridkot

1. As informed by XEN, Mining Faridkot vide mail dated 04.04.2024,

there is no approved mining site in district Faridkot. Further, no

mining site falls under the district Faridkot, which has valid consent

as per record of this office. Therefore, information relates with para

no. 1 treated as Nil
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11. As informed by XEN, Mining Faridkot vide mail dated 04.04.2024

that the Department has requested for quotations from the different

agencies for procurement of the drones for electronic surveillance

by Unmanned Aerial Vehicles (UAVs). As, no approved mining site

falls within the jurisdiction of district Faridkot, so there no

requirement of geo tagging and geo fencing.

As informed by XEN, Mining Faridkot vide mail 04.04.2024, there

is no approved mining site is district Faridkot. As such no mining

site is operating without consent to operate of the Board. Therefore,

information relates with para no.3 treated as Nil

Email of XEN, Mining Faridkot dated 04.04.2024 is enclosed as

Annexure-F.

Email dated 04.04.2024 of Environmental Engineer, Punjab

Pollution Control Board, Regional Office, Faridkot is enclosed as

Annexure-G.

111.

IV.

V.

5. That in reference to the relevant questions put forward by the Board, the reply

given by the Regional Offices at Amritsar, Jalandhar and Faridkot in consultation

with the District Mining Officers and the basis of the record is summarized in

tabulated form and the same is enclosed herewith as Annexure-H for kind perusal

of this Hon'ble Tribunal.

6.

7.

That in view of the facts recorded herein above, it is concluded that there is no

illegal mining in the Districts of Amritsar, Kapurthala and Faridkot of the State of

Punjab .

That the status report is hereby submitted by the Punjab Pollution Control Board in

compliance to the directions contained in order dated 12.03.2024, for kind perusal

and appropriate orders.

“ iT: iT
(Ravi Pal)

Environmental Engineer,
Punjab Pollution Control Board,

Head Office, Patiala.

Date:

Place:
•III!IL V ) y ) } A
Lb&
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I ONNEyuRE- A

PUNJAB POLLUTION CONTROL BOARDM
XBEr

/.y /gBDated. ..../

MOST URGENT/DATE BOUND
NGT rvIATrER

No
B

Through E-mail

le [cul:'onnrentai Engineer.,
?uniab ?oIlut-Ion Control Board

Reglonal Office, Amritsar/ Jalandhar-ll/Faridkot

Regarding O.A. No. 222/2024 News item titled "Punjab has no mechanism

to check illegal mining, says CAG" appearing in Hindustan Times dated
31.01.2024

t is ;ntinlatea that the Hon’ble National Green Tribunal has taken sbo rlotu

IOg;l:Z8:ICf? :’ item titled ''Pun lab has no tech mechanism to check illegal mIning, says

C/:C o=b.:sled in Hindustan Times dated 31.01.2024.

TrIe Hon bie National Green Tribunal (Principa Bench), New Delhi was

:.,base: ::; =ass an oraer dated 12.03.2024, the relevant extract of which is reproduced

:Je , O \'b

' 2. The matter relates to the alleged failure of Punjab Government and its
agencies to use' tech mechanism like geo tagging and unmanned aerial vehicle etc.

to detect and check illegal mining in the State. The news item dIscloses that as per

the Punjab Stote Sand and Gravel Mining Policy, 2018 and NGT orders, the State

br,.'bId use geo tagging/ geo fencing and electronic surveillance to check menace of

I liesci ruining but the Comptroller and Auditor General of India has pointed out

fOItyre or the Punjvo Government to use technology and electronic surveillance to
detect and check illecal mining. The news item further reveals that the Punjab Srare

SO,.C, and Gravel Mining Policy/ 2018 requires the use of geo tagging, geo fencing

v,a p}ect,onic surveillance to check illegal mining but the test check Of records Of

trIrec drainage dl:/+slorls hds shown that the technology was not used by the water
r£,sources departmer1' tO detect and check lllegat mining. These res( check records

//rfc of Amritsar, Phvgwora ond Goleu'ala divisions which had jurisdictIon owe/

sand mInIng SItes

-3. The nevis item raises substantial issue reiating to compliance of the

envIronmental norms

4. Power of the Tribunal to take UP the matter suo-motu has been re$og'\ized

by the Hon'bIc Suprcrne Court in the matter ol '’Municipal Corporation oJ (;featt'f
r/IImbo; v',. Ankit cl Si:lho & Ors." reported in 2021 SCC Online SC 897'

b. Herlce, v/e lmplead the yollowing cls respondents in tIle nlattct

i. State of Punjab through the Chief SecretarY'

<,3, dda @(1) 7),BT B1 ufa?my-14700t

W e b s i = P==?phpla:( T : aO) rE: I ? d: i:i:Ipri: : I LIt iltTI ;ti ! : $ : r I: i)Ipc OF 1 II
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Punjab Pollution Control Board through its Member Secretary
Deputy Commissioner/District Magistrate1 Amritsar.
Deputy Commissioner/District Magistrate/ Kapurthala
Deputy Commissioner/District Magistrate/ Faridkot.V

6. Ms. Richa Kapoor, Advocate is representing the Respondent No. 2.

7. Respondents No. 4 and 5 have appeared virtually.
8. A repIY on behalf of Respondent No. 4 has been filed confining to the
poSItion in respect of sand mining alone. In paragraph 1 of the reply, it is stated that
at present no sand mines are in operation in District Kapurthala and it is stated thot
the regulatorY measures are in place but in paragraph 5, it is mentioned that 32

FIRs have been registered against illegal mining in District Kapurthala from the year
2022 to till date. Hence, it is clear that the illegal mining is in progress at
Kapurthala.

9. Learned Counsel for Respondent No. 2 seeks four weeks’ time to file the
reply

10. Let proper response be filed by Respondents No. 4 and 5 within four weeks.
11. Let notice be issued to Respondents No. 1 and 3 for filing their response at
least one week before the next date of hearing.
12. List on 16.OS.2024."

Fa
\Vr

It.

111.

I V I

A copy of the order dated 12.03.2024 is attached herewith for ready

reference

It is further intimated that the Govt. of Punjab, Deptt. of Science,

TechnologY & Environment, Chandigarh vide Memo No, 03/20/2024-STE(4)/266 dated

28'03.024 has asked the Board to file the requisite written statement/reply before the

Hon'ble National Green Tribunal, New Delhi after approval of the Competent Authority,

The Govt has also asked the Board to pursue the case before the Hon'ble National Green

Tribunal/ New Delhi and apprise the Govt. about the status of the case from time to time'

It has also been asked to make arrangements to provide the requisite documents to the

office of Learned Advocate General, Punjab to defend the case in an efficient manner-

nHtlr
=b - -- J lmpleaded as respondents in the case

The Deputy Commissioners of Amritsar, Kapurthala and Faridkot have been

n view of above, it is requested to submit the following informatlon in

respect of the said districts by 04.04.2024 positively:-

Name of the mining site(s) with valid consents under Wate & Air Acts/ but violating

conditiOns of Nor/f Tn nf thp Rnard llnder the provisions of Water & Alr ActS'
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Compliance of use of technology & electronic surveillance such as geo tagging, geo

fencing & electronic survei\lance by unmanned aerial vehicles (UAVs) for the

monitoring of mining sites

Name of the mining site(s) operating without consent to operate of the Board

under the provisions of Water (Prevention & Control of Pollution) Act, 1974 & Air

(Prevention & Control of Pollution) Act, 1981.

Calculate environmental compensation based on the orders dated 26.02.2021 of

Hon'ble National Green Tribunal in OA No. 360 of 2015, by applying approach No. 11

and send the same to the concerned branch for taking further necessary action

You are, hereby, directed to send the above mentioned information (1 to 3)

bY 04.04.2024, positively, so that the information may be compiled and the same may be

incorporated in the reply to be filed before the Hon'ble National Green Tribunal after

getting approved from the Competent Authority.

Please treat it as MOST URGENT being date bound/Hon'ble National

Green Tribunal case.

DA/- As above:

3.

4.

%]m£££€%
,.,„.,.. gCR.H.,.?.S D;=.d..i. J%). a '' ' ”h’*

A copy of the above is forwarded to the fottowing for information &
necessary actIon:-

1. The Chief Environmental Engineer/ PunJab Pollution Control Board’ Jalandhar &

Bathinda to get the compliance of the above mentioned orders'

T h e p S e n i O r E n V i r O n 1TI e n t a 1 i nE n g i n e e r 1 TC : I : FT 1 inTITle; ti IF rSi iIaIr dJ : :aa : jh :readBathinda to ensure compliance

Office by 04.04.2024/ positiveIY'

2.

lember Sedret
\II
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0/o EXECUTIVE ENGINEFJ, P_RAjly_AGE-gyM-MINING AND GEOLOGY

/4iXT=-x'MMggQ„':,'=
IIi;:$$q/.,C:11;i K ”;' ','' +’'”'='

tS"/9
SP

The Env'RriFR';ntal Engineer

Regional office, Arnritsar.
:-Hf

N'. IS Z
To,

b/ I
Regarding OA.NO 222/2024 N,w, it,m titl,d “PuNjab has no „'echar'is„,. To

check illegal mining, says CAG”appearing in Hindustan times daEed-31.O1'2024

Your office letter no 655.dated 02/04/2024

In reference to above cited subject it is intimated that for carrying out mining in

anY district of Punjab DSR (District Survey Reporl) oF the concerned district is prepared. So in

order to this, district survey report for district Anlrit5ar is prepared by this department. For

preparing DSFR, detailed survey is carried out for eacl', sile /sand bar which includes records like

KML, Environmental clearance, approved paths, quantity, methods of excavation etc. for each

particulars site. Further after approval of DSR, mining plan is prepared for each site and EC was

taken from the State Environment Impact Asscssrnent Aurhority( SEIAA} before making it

operational . Till date no site is operationai in the clistl-icE Amritsar "because in approved DSR of

district Amritsar/ the mining sites on River Ravi Fails under 5 kilometers from international

border with Pakistan and mining sites on River Beas are in operational as River Beas is

declared as Protected Reserve under Beas Conservation Reserve". So there is no any site

which violates the conditions of NOC/ CTO under provisions cif water and Air acts. The KML file

for each site is prepared which acts as GEO Fencin II ;Ind GEO Tagging and this office had no

unmanned aerial vehicles (UAVS) to check Illegal MinIng

Subject-

Ref-

This is for your information please

reer/AmritsarExecutivafnj

Draina!!emu-Mining & Geology Division,

”"”“'':'Z
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ANNEK URE
I

–\qr/

aH

To

/

'style IOI
'onrnenl

nIe Member Secretary,
Punjab Pollution Control Board
Head Office, Patiala

Sub: Regarding O.A. No. 222/2024 News item titled "Punjab has no

mechanism tO check illegal miningr says CAG" appearing in Hindustan
Times dated 31.01.2024.

Ref: Head office letter no. 8693 dated 01.04.2024.

In reference to above, it is intimated that the information sought vide letter under

reference pertaining to District Amritsar is as under:

No.

violating conditions of NOC/CTO of the Division, Amritsar letter no' 156

Board under the provisions of Water & Air : dated 03.04.2024 (COPY attached)
An ' till date no site is operational in the

District Amritsa r because in

approved DSR of District Arnritsar,

the mining sites on River Ravi falls
under 05 KMs from International

Border with Pakistan and River Beas

is declared as protected reserve

under Beas conservation reserve.

Complibn-ie- -of use of te-&hnobd9–& i Ai per letter– hd. 156 dateP

ele£ronic suweillance such as geo tagging/ i 03.04.2024, the KML file for each

jeo fencing & electronic surveillance by site is prepared which acts as Geo

unmanned aeria1 vehicles (UAVS) for the Fencing & Geo Tagging. Further the

ionitoring of mining sites. Mining Department informed th.aT
they have no unmanned aerial

vehicles (UAVS) to check illegal

Sr

1.-–- dame–on'Aiiind–gMI -–&l£i-Chd' NiI as per Executive Engineer,

consents under Water & Air Acts, but Drainage cum Mining and GeologY

Descriptioi of I–nfo-rmation Reply

2,

rnlnlrlg,

Same as at Sr. No. 1 above3. Name of the mining site(s) operating

without consent to operate of the Board

i under the provisIons of Water (Prevention

(Prevention & Control oF Pollution) Act,
1981

This is for your information and necessary action, please.

DA/As abo", I

i
I

/1J [
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. -l' - €lNNEK.RD - D

Subject : Notice of hearing in Suo Motu matter in re: News item

appeating in Hindustan Times dated: 31.01.2024 entitled „ Punjab
has no tech mechanism to clleck illegal mining, says CAG”.

For Can)’ing out lnil ling iII any district of 1)un.jab I)SIt (District Survey Report)

ot the concerned district is prepared. 'l'hc lnining sites sclcctcd in the respective

DSR of district are detailed thITher by the hired consultant of Mining & Geology
Department. Then, ,I Tired consultants lnakcs thc detailed study in which proper

mining plans are prepared. Mining plan includcs aII lhc required information i.e
knrl fIle of site, Environlncntal Clcarancc, Path approved etc. The kml file

prepared act as Geo - fencing and Geo - tagging .

There is No Sand Mines i.e PMS (Public Mining Sites) or CMS (CommerclaI

Mining Sites) in District Kapurthala because Beas River is declared as Protected
area under Beas Conservation Resell'e.

Ibis once has No Unmanned Aerial Vehicles (UAVs) electronic sl'wei Jlance to

check illegal mining. ;’' } //' }'
it all X

; /?y
/?#7
VI : ’' /’

District Mb/idVP day Omcer
Kapurthalq'’' 7

//-
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If r Una\{!HE8wHtTg
Regional Office-J J I

2,"d Floor, Midland Finance Centre, opp, King's hotel, Near Bus Stnnd, Jalandhar /

,._–-?– -i\. Y,i?.iI„!:_ es' TY)):fEY:.gey'.q ____pjNo. O1 8 1 '299 1 937 c.mail: - ppcbro2ja Jilpdhilr©bf11aiI.com

JJ–a –'""---"-'-- ba’ia=-'-7-}:A:i:/I\
No.

To

The Member Secretary/
Punjab Pollution Control Board
Head Office, Patiala,

Sub: Regarding 0.A' No. 222/2024 News item titled ''Punjab has no
mechanism to check illegal mining, says CAG" appearing
HIndustan Times dated 31.01.2024.

in

Ref: Head office letter no. 8693 dated 01.04.2024.

In reference to above, it is intimated that the information soughE vide
leCter undef refeFence pertaining to District Kapurthala is as under:

SrB

No.
new HnF r=HaIn

Descripti'bnl–f-M;-rh–(io–ri MJly

Name of the mini-lib'-- £itb–s- -(i) - hi-ii-–valid I hit–ag-–piF bistrict Mining &
consents under Water & Air Acts, but violating '; Geology Officer, Kapurthala
conditions of NOC/VO of the Board under [he : letter (copy attached). It is i
provisions of Water & Air Acts. mentioned that there is no I

sand mines i,e. PMS (public i
mining sites) or CMS i
(commercial mining sites) in
District Kapurthala because ;
Beas River is declared as

! protected area under Beas
! Conservation Reserve.

Compliance of use of technology & electronic ! As per the letter of District
surveillance such as geo tagging, geo fencing I Mining & Geology OFficer,

F & electronic surveillance by unmanned aerial I Kapurthala the KML file For

vehicles (UAVs) for the monitoring of mining ; each site is prepared which
sites. I acts as Geo Fencing & Geo

! Tagging. Further the Mining
Department informed that :
they have no unmanned i
aerial vehicles (UAVS) to 1

_..„.„„„„„_____'______. „„_„._„„j}g_gEI.Ijwplnilang, ____. . . . . ,}
Name of Che mining site (s) operating without , Same as at Sr. No. 1 above
consent to operate of the Board under the i
provisions of Water AcE, 1974 and Air Act,
1981I

2.

3.

I

Environmental'Engineer'
Regional Office-21 JalandRar

>\
bq\
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Subject Re: Regarding OA no. 222/2024

News item titled “Punjab has no
mechanism to check illegal mining,
says GAG” appearing in Hindustan
Times dated 31 .01 .2024.

nNNEK J RE
b

- From Xen Dcdfdk <xendcdfdk@yahoo.in>

To : PPCB RO Faridkot
<ppcbfd k@yahoo.com>

Date 4 Apr at 1 :34 PM

In reference to this mail, it is submitted that there is
no approved sand mine in the district Faridkot.

For electronic surveillance by Unmanned Aerial Vehicles

(L AV) this office has requested quotations from the

different agencies for procurenlcnt of the drones.

and geo-tagging and geo-fencing is done for the

approved mining sites only, as mentioned above there is
sand mine in district Faridkot therefore geo-tagging and

geo-fencing is not required.

this is for your infonnation and necessary action plcasc.

On Thursday, 4 April, 2024 at 01 :25:17 pm IST, PPCB RO
Faridkot <ppcbfd'K@yahoo.com> wrote:

SIr,

In regard to above. subject cited matter kindly provide
information as below:

1. Name and number of mining site(s), which is/are

operating in district Faridkot.

2 Any fIne / compensation imposed on the mining sites.

3. Compliance to use technology and electronic
surveillance such as geo tagging, geo fencing and
electronic surveillance by Unmanned Aerial Vehlcles
(UAV) for the monitoring minIng SIte.

Kindly provide the information through revert mail bY

3:00 PM today positively, so that same may be sent to
l-ligher Authority for incorporating the repIY to be filed
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' before Hon’ble NCT.

itegar'ds

Punjab Pollution Control Board
Regional Office. Faridkot

View ies s
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H : n H H b:J; : T : i ; aNNEXuR£- '- q
lb

eehq2.1 <eehq2.2@gmail.com>
q

Regarding o.A. No. 222/2024 Ne*,_ titled "Punjab has no mechanism to check illegal
mining, says CAG" appearing in Hindustan Times dated 31.01.2024.

3
.( --

\

b

eenq2.q ,.e€.-:2.2£c--a .CC:D, Mon. Apr 1, 2024 at 5:19 PM
-: -Re: =-a c=, ie i-- Isa'- ,occ5r carr,r',tsa-agn tail.corn>, EER02 Jalandhar <ppcbro2jalandhar@gmail.com>, Mail Account

a )< q,

:: :eg.;;:::':)a-:: :CII. :eeja;a=dharggmail.carr. ceebtippcb@gmail.com, See Bathinda <seezobti@gmail.corn>
see: :::La : ;T& TCM see:3as'£}ahec.ccP

r I = = = = = = = n i

ease C : BIg P = = :-c 3::a::'='e:': ca IEe s Jb,ec: cited above for taking further action in the matter

2 attacHments

Order aated 1243-2024 .222 of 2024.pdf
PI

iener ta ROs CEEs ZOs 222 of 2024.pdf
<I

??CB RO Faridkot <?p:b=dkgyahoo.com>
Re: ,--c ?3CB RC :afek3: <9pcbfdk@yahoo.corn>
: ::: ZS :.;-THiN:A <seez35ti@Gmail.com>

== 9e-=2.239-:a.:.=3-" <ee:a2,2@gmai I.corn>

Thu. Apr 4. 2024 at 2:14 PM

:<=)DeC:ed Sir

,r,formation related to ooint no. I to 3 regarding subject cited matter for district Faridkot is as under:

' As .nformea by XEN, Mining Faridkot vide mail dated 04.04.2024, there is no approved mining site in
uistr.ct Faridkot. Further. no mining site falls under the district Faridkot, which has valid consent as per
recors of this once. Therefore, information relates with para no. I, treated as NIL.

2. As informed by XEN, Mining Faridkot vide mail dated 04.04.2024, that th.e Department has has
requested for quotations from the different agencies for procurement of the drones for electronic
surveillance by Unmanned Aerial Vehicles (UAV), As, no approved mining site falls within the jurisdiction of
oistrict Faridkot, so there no requirement of geo tagging and geo fencing.

3. As informed by XEN, Mining Faridkot vide mail dated 04.04.2024, there is no approved mining site in
aistr ICt Faridkot. As such. no mining site is operating without consent to operate of the Board. Thbrefore
nformation relates with para no. 3, treated as NIL.

Submitted please.

Regards
Punjab Pollution Control Board
Regional Office, Faridkot

OrI Tuesday, April 2, 2024 at 10:45:21 AM GMT+5:30, SEE ZO BATHINDA <see70bu@gn)al1.coln> wrote

Dear Officer,

Phu t[alllng rudd is forwarded for further rlecessary action in the matter please

For Senior Environmental Engineer
PPCB, Zonal Office, Bathinda
I'il"/1';'J l',/t t„fJdcl, I

2 attachments

a Order dated 12'03-2024 -222 of 2024.pdfa 116K

a lettar to ROs GEEs ZOs 222 of 2024.pdfa 19qRK '
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